
... (

[ 3488 ]
IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

TUESDAY,THE TWELFTH DAY OF AUGUST
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 23293 OF 2025

Between:

N4/s ARlt4AN TRADING CO., Represented by the Proprietor. Sri Tanjim, Door
No.'1 34, PL.No.13, Sy.No.134, Gagan Pahad. Hyderabad, Ranga Reddy,
Telangana. PIN 500077.

..PETITIONER
AND

'1 . The Superintendent of Central Tax, Shivarampally-ll Range, Charminar
Division, O/o the Principal Commissioner of Central Tax, Hyderabad GST
Commissionerate, Shivarampally, R.R.District, Rajendarnagar Mandal,
Hyderabad, PlN. 500 052.

2. Union of India, Represented by the Secretary to Government of lndia, Ministry
of Finance, Revenue Department. North Block, Central Secretariat. New Delhi
- PiN -1 10 001

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated rn the affidavit filed therewith, the High Court may be

pleased to issue an appropriate writ, order or direction, more in the nature of Writ

of [Vlandamus, setting aside the impugned alleged show-cause Notice-cum-order

in Form GST REG-17 dated 1310212025 and to consequently direct the

Respondent No. 1 to restore the registration



lA NO: 1 OF 2025

Petition under llection 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High Court may be pleersed to

suspend the alleged c,rders of the suspension of registration in Form GSI REG-

17 dated 1310212025 fcr the above detailed reasons

Counsel for the Petiti,rner: SRl. GOONDLA VENKATESWARLU

Counsel for the Resp,rndent No.1: SRI DOMINIC FERNANDES
(Senior Standing Counsel For CBIO)

Counsel for the Respondent No.2: SRI PULIMAMIDI SHASHIDHAR REDCY

The Court made the fr:l!owing: ORDER
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lI'HI HON'BLE TI{E CIIIEF IUS'IICE SRI ATARESI{ KUMAR SINGH

AND

TIIE IION'BI-E SRI ILTSTICE G.M.MOHIIIDDIN

\Yrit P it!_on No.f3293 of 2Ql5

0rdcr

Hcard i\Ir. Goonclla \ 
jcltl(a 

teswa r1u, learned counsel

frrr the petitioncr; Nlr D.ltaghnvendar Rao, lcarned Senior

Standiug Counscl for Central Iloarcl of Indtcct 'l-axcs and

Customs (CBIC) apDcrarilrs fcrr respondent No.1 and

2. ])etit-ionet is aqqricr.cd br. the shorv cause notice

datecl 13.(12.2025, issuec'l by respondett No.1, for

i\Ir. Pr-rlinramicli SI'raslidhar llcdclr,. lcamcd counsel for

responclent No.2.

cancellation of hrs GS'l' tegis tr ation

3. Lcamed counscl for rc-sPonclent No.1, on instruclions,

subrnits that i[ thc pcritk;ncr. filcs a r-eply aFfidavit rvithin a

j period oF onc rvcck, clccision on rhe question ofa

cancellation of his GST' reaistrzrrion rvould be taken rvithin

threc rvccks thcreaftcr

l
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+. L,eamccl counscl [ot the pctiti()1rcr :.rbt-r'tits r1-rlr

lrccausc oi s'rs;rensior-r of his GS'f rccistraLlon. 1r s business is

' ,r lllorL rItert llVc l]l(,tllll:\ tlt t('flllq Itr'lll l()SSCS t()

l. IJc rlrr: es tt ma1,, in r ict' of the stancl rrli,lll br lczrrnid

-\ t'lt to t Star-rcliue (-ounsel for rcsponclcnt \(). I ancl the la-t

rlrat thc l,crrtir)l)cr has apprcachecl tliis Court :tlai,.1hr a\\'11\'

agailrst tl-r i irsuance of shos,causc troticc c1ate,-l

s,c deem it appropriatc to dispose of tirc 11rst1lnt Vrrit

I)ctirion .r'irl.r liberry to thc pctitl()ner to fil.: his repl ,

llt)1 .t )'i

:rl-iiclavir, i lru. bclote tesponclent No.1 lt'ithin l1 pcriocl ,rf

orrc rve e k tr rrnt

6 Lct it bc madc clcar that it s'ouid lrc opcrr firr

r-cspondent l\o.1 to take a clccision on the shrxv cause nc,ri,:c

toda-v

rlltcd l3.()2 l()25, in accotdancc rvith lar.r,, t'ithiLr a period of

thLec rvcc iis ltom today, if tl'rc peutror.rcl fails to filc hiscYCn

,,

I
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CAUSC I]O UCC

clatcd 13.02 2025, rvirhin onc u er.-k tl'onr toclar

,\ccor<lingly, the instanr \\'rir Pctirion is clisposed of.

No costs

8. ]t is madc clear th:it rvc har.e no[ !!onc ir.rto thc merits

of the case.

reply affidtrr it

s tand closcd
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,\s a sequel, miscellaricous pcritkrrrs, penciing iF any,

SD P. PONNA KRISHNA
TANT REGIS

ECTION OFFICER

To,

B

1 The Superintendent of Central Tax, Shivarampally-!l Ra.lSq' Charminar
Division, O/o the Principal Commissioner of Central Tax., Hyderabad GSI

Commissionerate, Shivarampally, R.R.District, Rajendarnagar Man0al'
Hvderabad, PlN. 500 052.
i6.-uniJn'ot lndla, Secretary to Government of lndia, Ministry gf fi!.unc-e.
n"i""ii" o"p"rtmeht. No,1, Block, Central Secretariat New Delhi - PIN -110

001.
Oi 

" 
CC to SRl. GOONDLA VENKATESWARLU Advocate IOPUC]

oneCCtoSRl.Dott/INICFERNANDES(seniorStandingCounseltorUblU)
IOPUC]
bn"-ct to sRl. PULltr/lAMlDl sHASHIDAHR REDDY, Advocate [oPUC]
Two CD Copies
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HIGH COURT

DATED:12108i2025
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ORDER

WP.No.23293 of 2025

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS

t)
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